
./ - OPEN CCURT

CENTRAL ArMINISTRATIVE TRIB.JN.AL, ALLAH~AD BENCH,

AI..LAHAB~.

/

Dated: Allahabad, the 15th day of May, zoo i,
Coram: Hon!hl e Mr. S. Dayal, A.M.

Hon'ble Mr. Rafiq Uddin, JM

ORIGINAL APPLICATICNNO. 571 OF 4)01

Laeeq Alan, father of Shadab Alan,

rlo Mohall a Badhe Kund,

Near Dehat Kotwal i,

District Gonda, U. P.

. . •Applicant

(By AdV ocate: Sri M.K. Shalllla)

Versus

1. Union of India through the Chai.rman,

Railway Board, New Delhi.

2. General Manager,

North Eastern Railway Railway,

Gorakhpur.

3. Principal,

N.E. ~ilway Senior Secondary School,

Gorakhpur.

. . . Respondent s

(By Advocate: Sri K.P.Singh )

_O_R_D_E_R_ (ORAL)

(By Hon'ble Mr. S. Dayal,~)

lhis application has been filed for a

direction to the respondents to consider the

applicant's son for appo Intmerrt treating h:im a

n passed candidate. A further direction has also

~ Contd •• 2. -

/



•

2.

been sought to pe.IIIlit the applicant's son in

further exanination to jroprove the percentage

of marks.

2. The applicant's case is that he qualified

in the canpetitive written test conducted by the

Railway Recruiiment Board for Job Linked Vocational

Course in the year 1997. He was admitted to the

vocational course in North Eastern Railway Senior

Secondazy School, Gorakhpur. He was required to

pass XII class with the subject of Railway Ganmercial.,

in order to be considered for appointment in the

Railways. He appe ared in three of the papers in

1999, but C<lIld not appear in the remaining papers..t
because of ~ Jaundice. He appeared again in

1r
the XII Exaninations conducted by C.B.see in 2JOO

but he clajms to have secured 0.4% less marks

than 55% marks required for getting a job in the

R.-ctilways. He claimS that under the Railway Board's

letter dated :D.5.94, the following provision

has been made:-

n It is clarified that eppcantmerrt may be
offered to the candidates who were either
placed under Ganpartment or who could not
Secure the prescribed percentage of marks,
on their clearing the Canpartment and
securing the prescribed percentage in the
subsequent chances given by CBSC for taking
the exanination. n

He bas drawn at tention to the representation made

by the applicant in connection with the pe-.tmission

to his son to appear in further exanination for

\:,prov ing hd.s percentage.
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j. Weare of the opinion that the ends of

justice would be better served if the Respondents

are directed to decide the representation of. the

applicant( .. dated 22nd January, 2001 by a reasoned

and speaking order with~ a period of six weeks

from the date of receipt of a copy of the said

representation of the applicant for this purpose.

There shall be no order as to costs.

~~~.~~
(RAFIQ UDDIN)

JUDICIAL M& BER

~~
(S. DAYAL)
MlMBER (A)

..
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